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Mr. Deputy-Speaker: This diseu&-
sien will continue tomorrow. 

15.02 hrs. 

MOTION RE: REPORT OF PAY 
COMMISSION-Contd. 

Mr. Deputy-Speaker: We shall now 
take up further consideration of the 
following motion moved by Shri 
Narayanankutty Menon on the 17th 
December, 1959, namely: 

"Tbat this House· takes note of 
the Report of the Commission 
of Enquiry on Emoluments 
and Conditions of Service of 
Central Government em-
ployees, Government Resolu-
tion thereon and the .tate-
ment made by the Finance 
Minister in the House on the 
30th November, 1959." 

Shri Harish Chandra Mathur may 
continue hi. speech. Time taken by 
him is ten minutes. 

Shrl Barish Chandra Mathur (Pali): 
Tbat is lost in the vacuum. I do not 
know whether anyone knows what I 
have said. 

Mr. Deputy-Speaker: Tbe hoD. 
Member knows it. 

Shrl Barish Chandra Mathur: I do 
not know whether I can maintain 
that continuity or not. 

Mr. Deputy-Speaker, Sir, I had 
state '<I that the Pay Commission had 
to make its recommendations in a 
particular context. As a matter of 
fact, even in the terms of reference 
it had been enjoined upon the Pay 
Commission to take into ~nsi eration 
the historical background, the econo-
mic conditions in the country, the im-
plications and requirements of the 
development of planning and also the 
disparities in the standards of emolu-
ments of Central Government em-
ployees, on the one hand, and the 



Motion re: MAGHA 22, 1881 (SAKA) Report of Pall 
CommiBlicm 

610 

employees of the State Governments, 
on the other, and the local bodies as 
well. 

Now, it is stated by certain hon. 
Members that the Pay Commission 
was inhibited by these very terms and 
conditions. Of course, it could never 
be expected that the Pay Commission 
could be made to make its recom-
mendations in a vacuum, but the very 
important point which has to be borne 
in mind is that the Pay Commission 
itself has made it absolutely and 
abundantly clear that it will not per,-
mit itself to be distracted by any ex-
tTsneous considerations if the revision 
of. the grades and the raising of the 
emoluments were considered to be 
necessary as a fair deal to the Central 
Government employees. The Pay 
Commission has positively stated in 
the report that it was not going to be 
distracted by any of those condition.; 
if it thought that the emoluments 
must be raised it will make a detlnlte 
recommendation to that effect. 

But, while the Pay Commission has 
tnkpn all these factors into considera-
tion, we must also bear in mind that 
this Pay CommissiOn was born, 8S a 
matter of fact, out of the discontent 
among the services. It was because of 
certain threatened strikes, e aus~ of 
certain agitations which were threat-
ened and becaUSe of certain represen-
tations that were made that the Pay 
Commission was born. 

What is the position today? Even 
though the report of the Pay Com-
mission is before the entire country 
We find almost the same discontent 
amongst the services. I do not know 
of any organisation or any association 
which has given expression to satis-
faction at the recommendations of the 
Pay Commission. We might also take 
note of the fact that there are certain 
independent observers. Most of the 
leading papers have given a talr 
comment and have, as a matter of tact, 
considered the recommendations of the 
Pay Commission as fair. 

I wish to pinpoint this particular 
matter. How i. it that in spite of 

this comment from certain indepen-
dent sources, in spite of the great 
labour and thought which have gone 
into these recommendations of the 
Pay Commission, in spite of the fact 
that as a direct result of the imple-
mentation of these recommendations 
of the Pay Commission We will have 
to incur an expendi' ure of about 
Rs. 40 crores, as has been indicated in 
the report itself, there i. discontent 
among the services? This is a a~ 
ter which calls for immediate atten-
tion. 

I think the unfortunate factor 11 
that there has been no real under-
standing between the Government 
or the senior officers, I would say, on 
the one hand, and those who have 
been employed, on the other. It i. 
abso'utely essential that there is a 
much better understanding brought 
about between the Government and 
the employed. The Pay Commission 
has, in particular, referred to these 
associations in this context, and it is 
only in this context that I would like 
to support the need for a certain 
machinery to be put up which would 
bring about a real and better under-
standing between the services and 
the Government, because today the 
position i. entirely different from 
what it was earlier. Now the In-
terests of the Government and the 
interests of the services should bl! 
almost identical. There are no two 
different interests. They are serving 
no alien government. In a way, these 
iBervices constitute the Gover!lment 
It is only the government services 
which shou'd have a better under-
standing of the entire situation in 
the country. 

If we look at the ware bill we will 
tlnd that out of Rs. 650 erores, which 
Is the total revenue of the Centre, 
more than Rs. 550 crores goes only on 
the pay bill. I wonder If this country 
can afford to pay anything more to 
the services in the present context. 
And yet, this simmering discontent 
is there. It is my feeling that the 
Government, the Ministers, the 
leadership has failed to inspire that 
faith and contldence in the servica. 
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They have not been able to establish 
an intimate contact with the services. 
They have not been able to make a 
sense of responsibility felt by the 
services. I think this psycholo,ical 
change, a change of the mental at-
titude between the services and the 
government must be brought about. 
This is the most important factor as 
I see it. 

I will now come to four or five 
important recommendations to which 
I attach greater importance than to 
the others. It is absolutely difficult 
to deal in extenso with this vast 
report which has raised so many 
interesting points, but I would like 
to refer particularly to the dis-
parities in the standards of emolu-
ments between the Central Govern-
ment employees and the State Gov-
ernment employees. To my mind, 
this state of affairs is absolutely in-
tolerable. There is nO justification 
Whatsoever, as I could see it, that the 
salaries for the same job with a man 
with the same qua'iflcations should 
be different at the State level and it 
should be much different at the 
central level. The Finance Minister's 
argument is that it depends upon the 
T<',CClrces and that he would have 
ab,0'uteiy no objedion if the State 
ao\-crnments were to raIse the em-
oluments of thpir employees. He 
even r,oes further to the extent of 
saying that they might under certain 
conditions and terms give 50 per cent. 
assistance to allow the State Govern-
ments to raise the standard of re-
muneration of their services. This 
talk about resources is not under-
standable to any sensible men. What 
are these r",ources? Are the resour-
ces of the States and the resources 
of the Centre in any watertight com-
partments? What is the basis for 
making certain avenues available to 
the States and taking all the flexible 
and the important avenues of income 
by the Centre? I think this demar-
cation about the resources is absolute-
ly artificial and arbitrary. Even the 
first pie that goe. into the treasury 
should go to remove the disparities 
between the emoluments in other 

Commission 
sectors as compared to the emolu-
ments to the Central Government 
employees. I would not be happy 
even if a single penny is spent by the 
Central Government in raising the 
emoluments of those persons who 
are already getting a Ii ttle more than 
what the employees in the State 
Governments are getting. 

There Is no justification for this 
disparity. I think this country as a 
whole must be taken into consider-
ation. This is a Republic. The re-
Bources of the States and the re-
,/l0urces of the Centre are the re-
"ourees of this country, and the 
citizens of this country must be treat-
ed alike. There is absolutely no 
justification whatsoever for treating 
some sections differently and telling 
them: "Here are the resources which 
we giVe to you and you make up". 
I would like the Central Govern-
ment to tell us whether the States 
are not making their very best efforts 
to raise the resources? Can they 
point out to any State and say, "Here 
is the source and it is a SOl1rce which 
you have not tapped. It must be 
tapped"? If the States fail to come up 
to the expectations of the Centre and 
if they are not really pin nest and 
sincere in raising the resource-5, the 
Central Government could have 'I 

certain complaint. But the employees 
should not for any such reason suffer 
in any way. I think therefore that the 
resources of the country ~~ a whole 
should be taken together and this dis-
parity should be done away with. The 
earlier it ~ done, the better 

In this connection, I am glad that 
even the Speaker of this House had 
thought it necessary to go out of his 
way to make this point, while speaking 
at some place, possibly in Andhra or 
somewhere. and pointing out that 
there was no justification for this dis-
parity between the emolument. of the 
Central Government employees and 
those of the State Government em-
ployees. 

Secondly. I will come to the question. 
of disparities between the lowest paid 
employee and the maximum pay that 
is given to the best of our services. 
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Here I am quite clear m my mInd that 
a section of our services which Is 
bracketed between Rs. 100 and Rs. 300 
Is not happy. The Pay Commission 
has brought out very interesting facts 
and figures and I do not wish to ignore 
those facts. I am fully conscious of 
thOSe facts, and they are that our 
Government employees are paid 
favourably and better than what is 
given to the employees In t ~ private 
sector. There has been a great feel-
ing that the industries are paying 
much better to their employees. But 
when we take note of the entire situa-
tion we find that the Government ser-
vices are paid better than those In 
the private sector, except for R few 
jobs here and there and except in 
the case of half a dozen IIrms. 

Another important factor is the out-
put of work and discipline in spite 'If 
lower emoluments. In the private 
sector, discipline and output are much 
better. These facts have been brought 
out in this report and it Is here that 
the services must pay particular at-
tention. It is here th3t t~ . a~so ia
ti~ns must pay particular attention. 

When we come to the question of 
emoluments, if we look to the budget 
of the families of employees between 
Rs. 100 and Rs. 300, we will find that 
there is a justification for constant 
effort to improve their emoluments, 
and we must do it. But while I say 
that We must do something to improve 
their emoluments, I am very c'ear In 
my mind that we should do nothinll to 
bring down the emoluments of those 
who are getting Rs. 2,000 to Rs. 3,000. 
I think we are paying too little even 
to those people. The disparity is no: . 
as large as 28 times, as is being made 
out. My definite feeling is that we 
must take the minimum of the man 
at the lowest rung and then compare 
It with that of the others. He gets 
roundabout Rs. 80 to Rs 100 and the 
le83t pay of the best of' our services, 
the lAS, Is Rs. 400. So, the disparity 
Is only four times. Why do we take 
the minimum of the lowest man and 
the maximum of the man who gets 
the highest salary? Do we want to see 
that our best talents In the count:r.v 

should have nO attraction whatsoever 
in the 'matter of their emoluments? 

I thlnk this question of disparities 
possibly arose first from the USSR. 
Anybody who has made a little study 
of it could understand it. It was cor-
reet that more than 20 years back In 
the USSR they thought that nobody 
should get more than 500 roubles and 
the people should get according to 
their needs. If you examine the pay 
structure you will find that they have 
now learnt a lesson to their cost and 
they have revised the entire notion 
today. I can say that in the USSR, the 
lowest minimum is 370 roubles or 400 
roubles. We have to take into con-
sideration the various conditions. I 
am not oblivious of them, namely, the 
conditions of housing, etc. But the 
fact stands that there are people who 
get 400 roubles at the minimum and 
there are those who get as much as 
25,000 to 30,000 roubles. 

Mr. Deputy-Speaker: I think the 
minimum now is 600 roubles. 

Shrl Barish Chaudra Mathur: The 
minimum pay, as seen since last week. 
is about 400 roubles. When I visited 
that country in 1954, I tried to make a 
little study of the pay structure ·there. 
I think they might have revised it to 
600 roubles but I am also sure that 
the maximum has also gone up. 

Shrl Narayanankutt" MenoR 
(Mukandapuram): May I know in 

what category of employees does this 
pay of 30,000 roubles obtain? Is it for 
the technicians? 

Shrl Barish Chandra Mathur: That 
is another point which I have been 
stressing very strongly. It is not only 
in response to my hon. friend's pro-
vocation that I am saying this. I have been saying this a number of times 
on the floor of this House and on 
the floor of the other House. I 
know who are the people who ant 
getting such salaries. That is a very 
important factor. But I am talking 
about the question of disparity at the 
present moment. Let the ghost of 
eIlsparity be burled tor all time. 



Motion re; Fli:BRUARY 11, 1980 Report of PIlII 
Commilsion 

616 

[Shri Barish Chandra Mathur] 
Let us understand that we must 

provide Incentives for the people and 
unless and until we provide those in-
centives, you cannot have the right 
type of people. Even in the U.S.S.R. 
they found it absolutely necessary to 
provide these incentives. It Is not 
GIlly in the U.S.S.R. but in all deve-
loping countries the maximum goes 
only to those people who do the 
<ereative work, the people who are 
technologists, scientists and englneera. 
'This type of people must get a much 
Jaigher salary. It that is the Idea 
with which my hon. friend has just 
intervened, I entirely agree with him. 
I have been saying it all the time. 
'That i. absolutely necessary. It Is 
Dot that it is true only in the U.S.S.R. 
It is true in all developing countries. 
Of course, the salary of the I.C.S. and 
the I.A.S. here is just a an -o ~r 
which we have taken from the past. 
But they do a very useful work. 

Shri Braj Raj Siagh (Firozabad): 
But they do no creative work. 

~l Barish Chaadra Mathur: There 
u the least doubt that an engineer 
must get more. It is unfortunate that 
here a Chief Engineer starts on iust 
Rs. 1,500 or Rs. 1,600. It is really un-
fortunate. An I.A.S. officer, in his 
fifth, sixth or seventh year of service 
gets Rs. 1,800. There are people who 
have hardly put in ten years' service 
but who have been able to get 
'Rs. 2,250. If you take the statistics 
from the various States you will note 
these things. As a matter of fact, I 
quite know that the grade is Rs. 400-
800 in the first instance, and then the 
,grade is Rs. 800-1,800. I understand 
it. But what is the present position? 
There are quite a number of people 
who have hardly put in tpn to fifteen 
years' service and who are getting 
Rs. 2,250. At lenst I can show you 
Instances in Rajasthan State. 

Shri Bra.! Raj Singh: In the Centre 
also, there are certain posts like that. 

Shri Ba.rIsh CbaDdra Mathur: 
submit we should do nothing to kill 
the incentive of the people by bring-
Ing down the maximum. We ahould 

try to pay much better lalaries than 
at present to our employees, but the 
trend must be changed. It must be 
for the technologists, artists with 
creative genius end only for those 
who are there to assist in the deve-
lopment of the country. Of course, 
we will have to balance it. I do not 
mean to say that the administrative 
services do not play an Important 
role. I know of an institution where 
the director who is in administrative 
charge of the institute gets only 3,000 
roubles, whereas a visiting professor. 
Who does professional work, lets 
much more. Our process is iust the 
other way. It is because of the his-
torical background. We must reverse 
the process. The difficulty, unfortu-
nately, is that the entire administra-
tion is in the hands of those people 
who are affected. They cannot see 
that the trend must be chanlled. I 
hope Government will take note of 
It. 

I am glad the President himself has 
made a little mention of it in his ad-
dress. I understand he found it 
necessary to write a letter to the 
Prime Minis'er about scientists and 
engineers. Even in the U.P.S.C. re-
ports, they mention that the clamour 
for the administrative services still 
continues and the engineers want to 
go to the administrative services. I 
tried to put questions on this parti-
cular subject. Let us understand it 
clearly. While it is very necessary to 
give relief to the bracket between 
Rs. 100 and Rs. 300, we must not try 
to pull down the higher salarie. 
which we are giving. Of course, 
there should be a complete change in 
the trend; the trend should be for 
creative purposes. 

Then, I have not been able to aee 
much sense about the classillcation of 
cities. Bombay and Calcutta are in 
A class whereas Delhi is in B class. 
Are you goinl merely by population 
or by the actual living conditions and 
the index of prices? I submit there 
Is absolutely no justification for this 
lOr! of classification. Everyone 
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knows Ulat the per capita income in 
Delhi is highest, and that the cost of 
living in Delhi is no less than in 
Bombay and Calcutta. What justifi-
~at.ion is there for keeping Delhi 
down'! Even if we take !!le census 
Delhi should be included in A ate~ 
gory. I am not pleadmg for Delhi 
alone; I am pleading for the princi-
ple to be accepted. You will bc sur-
prised to know that I have my estab-
lishment both here and in Jaipur and 
my Jaipur establishment costs me 
mOTe than the Delhi establi"hment' 
(Interruption) . 

Mr. Deputy-Speaker: Here the hon. 
Member lives as a Member of Par-
liament; there he leads a better life! 

Sbrl Barish Cbandra Mathur: It 
anybody is to be envied, I think, it is 
the Members of Parliament and Ule 
Min; ,tcrs, considering all the facili-
ties which are being given to them. 
So, this classification must be looked 
into. I wish the Minister makes up 
hjs mind about revising this classifi-
cation. Delhi must definitely be in-
cluded in A category. I think possi-
bly because most of the Central 
Govf:rnment employees are centred 
in Delhi, they have been trying to 
keep the wage bill down, arbitrarily 
fixing the classification and purposely 
keeping Delhi down. otherwise, 
ther(' is absolutely no justification for 
this. Similarly, when the Central 
Government employees in Jaipur 
wrote to the Auditor General, he said, 
"The Pay Commis5ion is looking into 
it; we will consider it aftetwards". I 
liubmit that there is unnecessary disM 
content among the employees, be-
cause We do not take decisions in the 
right time. If we take decisions in 
right time, half of the discontent 
'Would be over. There is no reason 
why we should not take the associa-
tions of employees into confidence and 
make them explain their diffteulties 
because they are as responsible iti~ 
zens of this country as we are. 

My last point 
luperannuation. 
Pay Commission 
valuable data on 
348 (Ai) ~  

is about the age of 
In its report, the 
has real1y given 
the subject and re-

Commisaioft 
commended thai the superannuation 
age should be raised to 58. If you 
will look into the history of this par-
ticular problem, you will ftnd that 
with th;e solitary exception perhaps 
of Indonesia, all over the world, by 
stages the superannuation age has 
be\.!n raised from time to time. In 
some places it is 60, in some 58 and 
sO on. I think England has revised 
1\ Wee times. What is the justifica-
tion tor your not accepting a recom-
mendation which is bacte!! and sup-
ported by solid facts and arguments? 
Who wants to retire at 55? I am 55 
now. 

Mr, Deputy-Speaker: Therefore he 
is in the Parliament. 

Shri Barish Chandra Mathur: Do 
you want to enforce idleness on me 
now because I am 55? When the poor 
employees aTe ftt and mature, you 
want them to retirc. Longevity of 
life is there. The only argument ad-
vanced is, it will shut off avenues of 
promotion and Ulere will be more of. 
unemployment. This is just playi", 
on the sentiments of the younger 
people. I have got a number of rela-
tions who are in Government service 
and who are young. So, my vested 
interest' lies in seeing that the younger 
people got a better chance. But, if 
you look to reason and merit, there is 
absolutely no justification. &. 
matter of fact, it has been made out 
by the Home Ministry more Ulan 
once that they are sa short of per-
sonnel and they are making emer-
gency recruitment and all that. 
find youngmen with hardly 5 or ti 
years' service working as District 
Magistrates today. I do not know 
about the Central Services, but so far 
as I.A.S. is concerned, the position i.e 
just the reverse. It i. entirely dift'er-
ent. We are not finding people and 
it is with reluctance that we are forc-
ed to push up our youngsters to jobll 
which they should occupy only after 
5 to 10 years. The criterion laid 
down was that he must spend 6 yea .. 
in the grade of Rs. 800 and after e 
years he gets the next grade. But 
I know of two instances. Immediate-
ly he gets into the Rs. 800 grade, he 
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[Shri Huish Chandra Mathur] 
is not supposed to be a Collector or 
Joint Secretary .... 

Mr. Deputy-Speaker: Even it 
ifl10re the time which he has ap-
propriated to himself, his time is up. 

8hri Barish Chandra Mathur: I will 
finish in one minute. 

Apart from my personal experience, 
I submit that this business of exten-
sion is the most demoralising thing 
which the Government can do. There 
should not be any question of grant 
of extension after 55. You can even 
aay "55 and no more". I am prepar-
ed to concede even that. But I am 

. not prepared to concede this business 
of extension after the age of 55. The 
previous Chairman of the U.P.S.C. 
wrote to the Home Ministry very 
strongly on this peint more than once. 
We all know hOw these officers who 
are about to retire find themselves. 
Everyone is trying to get an exten-
sion, and this extension is completely 
demoralising the officer at the fag end 
'Of his career. So, I plead that we 
mUM raise the age from 55 to 58, and 
if you do not agree to that, then 
there should absolutelY be no exten-
sion and every one must retire at the 
age of 55. I am not at all prepared to 
have this patronage. This is only a 
distribution of patronage, favouring 
certain people. It is only demoralis-
ing certain people who want 'fo seek 
advantage here or there in the last 
two or three years of their official 
career when they are in the best osi~ 
tions, when they are in the most 
important positions they can get. It 
completely demovalises the officers 
and leads to very unhealthy tradl-
tiens. TherefDre, I am strongly 
0ppQSE,d to any extensions beine 
given, but, at the same time, I strDng-
Iy plead that the superannuation age 
should be raised from 55 to 56. 

Sbri U. C. PatDaJk (Ganjam): The 
lint Pay Commission of 1946-47, the 
Varadachariar Commission, suffered 
frDm certain handicaps. It did not 
have sufficient statistics or adequate 
data. It submitted its report within 
• year. But the present Pay Com-

missiDn had the advantage of sitting 
lor a much lDnger time and it had the 
advantage of having before it the 
Varadachariar Commission's report .. 
~o iete up-to-date data and statis-
tics, about 4.700 representatiDns and 
ample evidence. In spite of all this, 
the Report, though it has satisfied, to 
some extent, some people, on the 
whole, has not been satisfactory, has 
nor. satisfied all the Central Govern-
ment employees and has created 
hardships in their miiids. 

I will simply refer to a few sali~nt 
points, because this is a subject on 
which many hon. Members are anx-
ious to speak. I will refer, in the 
first instance, to the minimum wage 
that has been given. In the tripar-
tite cDnference 'Of the 15th Labour 
Conference in Delhi in 1957, with the 
hon. Labour Minister in' the chair, 
after considering reports from Gov-
ernment, representations from labour 
and employers, it was given out that 
the minimum wage should be abDut 
Rs. 125 to 137181- or !lwrcabouts. 
They c·alculated the minimum wage-
on the basis of three consumpl1on 
units, that is, earner plus three, and 
they put it dDwn at Rs. 125 to 137-
about 72 yards of cloth, that is to 
say, 18 yards 'Of cloth per person, 47 
ounces of fDodgrains, that is, 2,800 
calories and so on. But the estimate 
now accepted is that of Dr. Patwar-
dhan, about 32 ounces, giving about 
2,600 calDries. The difference bet-· 
ween the old calculation and the pre-
sent one is that no meat. fish Dr egg, 
reduced quantities of vegetables artd 
milk and replacement of fruit by 
groundnut. The total has been put 
down at 56 nP. There are two 
objections to this. Firstly, the calOl'ic 
value and the weight of food has been 
reduced and, secondly, what is much 
worse, the price of the food is put 
down at 57 nP; that is, about 15 
ounces of cereals and so on and so 
forth, all coming to 57 nP. I would 
submit that this is net a proper cal-
culation, and I would request the 
Commission, or the members opposite, 
to tell us how is it possible to have 
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all these items for 57 nP. Of course, 
you have substituted ground nut for 
fruits, but even then how is it possi-
ble to have this fooel for 57 nP in 
Delhi in 1958? 

It is quite within Government's 
rights to appeal to the country in the 
name of development expenditure, in 
the name of deten"" expenditure now 
going up, in the name of developing 
the country's resources, and ask U5 to 
tighten the belts and to say that We 
should get on with less than what we 
actually require. Of course, it is ex-
pected that they would give us the 
lead by .ettin~ the examples them-
selves. But, apart from that, we can-

. not understand them when they say 
that they are giving a fair deal by 
saying that all these calories and all 
these things can be hat! for " nP in 
Delhi, and that the minimum expendi-
ture tor a family would be only Rs. 70 
to 80. and not Rs. 125 to 137 

Another important point is the 
difference between the announcement 
at the Labour Ministry in that tri-
partite conterence with the han. 
Labour Minister in the Chair, and the 
present announcement by the Finance 
Ministry. I would submit that it is 
for the two Ministries to come to a 
decision. But, then. to tell us that 
what was decided upon by Nandaj; 
Jlnd his tripartite conference .... 

"hrl Narayanankutty Menon: And 
also Shri Morarji Desai. 

Tbe Minister of Revenue IUld Clvll 
Expenditure (D •. B. Gopala Redell), 
When he was not present. 

!lb.1 U. C. Patnalk: To tell us that 
it. should not be what was decided in 
that confeTenoe but it shauld be 
!KJmething much less is not the pro-
per way of tackling the subject, and 
T submit that Government ought to 
revise this low pay structure, 

Then, about the maximum, my han. 
friend from Rajasthan who just pre-
relied me, tried to make out an ela-
borate case for having the present 
higher ceilings, and he was saying 

Commission 
that the trend in every country is to 
raise the higher emoluments of per-
sons in higher places. My submission 
is that there was a time when the 
ruling party, or the predecessors of 
the ruling party, had ststed that the 
maximum should be Rs. 500 per 
mont.h. It was in the Karachi Cong-
ress, when Mahatma Gandhi, t ~ 
father of the nation, was present that 
it. was laid down that the maximum 
amount should be Rs. 500. The pre-
vious pay commission, the Varada-
ohariar Commission, had put it down 
at Rs. 2,000. Now we are told that, 
on various grounds it cannot be re-
duced even to the level recommend-
ed by the Varadachariar Commission 
and that it should be what it is . 
While we arc talking of retrenchment 
at the lower levels, while we are talk-
ing of the pay structures at the lower 
levels, we are going on expanding our 
higher services in numbers as well as 
in salaries. 

It has come up bet are this House 
on several occasions that a number of 
higher-salaried pa.ts are being creat-
ed from day to day, carrying Rs. 3,000 
to 4,000 and that, at the same time, 
We are told that we are sticking to 
certain principles in life and so on. I 
am not worried that people are get-
ting Rs. 4,000 to 5,000. It is true that 
hon. Ministers are getting good 
salaries in spite ot what the father 
of the nation had laid down for them. 
It is true that the I.C.S. officers and 
others arc getting higher salaries. I 
am not worried about it. But the 
main question is the disparity bet-
ween the higher scales and the lower 
,cales. An hon. Member has just told 
us thot the disparity is not much. He 
askl'<i us to take the higher salary of 
Ihe lowest cadre and the lowest salary 
ot the highe.t cadre and said that the 
disparity is only four or so. I submit 
lhat it is not a realistic picture. The 
disparity is much more than that 
exists in any other country. It is a 
very important thing that the dis-
pari tie, between the i~ er scales and 
the lower scales should not be so 
much as it is. Apart from the politi-
cal professions and promise!: of the 
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country during the period "f struggle, 
apart from variou3 other 1 c:lsons, I 
would submit that the d"!'arity 
should be brought to the minimum. 

At the same time would also 
submit that one of the important 
ways of avoiding disparity and one of 
the important methods of trying to 
do justice to one and all should have 
been not merely to think of the pay_ 
scales but also to think in terms of 
the cost of living. You, Sir, know 
that the cost of living is increasing 
day by day. Prices of foodstuffs are 
soaring like anything. Blackmarket-
ing is going on. Clothing has become 
very costly. It is for Government to 
focus attention not merely on the pay 
scales and other amenities to be given 
to Government servants but also to 
remove all heart-burning and trouble 
b,\' trying to minimise the ri e~ of 
at least the necessities. It is quit .. 
possible to so regulate our 
marketing system that certain essen-
tial commodities would be made avail-
able at fair prices and you can go on 
taxing luxuries like anything. But 
till now there has been no attempt to 
do that. On the other hand we get 
complaints everywhere that it I!; in 
the nt'cessities of life that corruption, 
black-marketing and soaring prices 
arc going on. What is it that we are 
doing to SPt' that the necessities of 
life and the barest minimum require-
ments of food and clothing are put 
down at a fairly good price? Is it 
not possible for Government to think 
of regulating that? Unless you re-
gulate that, it is going to cause still 
more discontent day by day. Not 
only that, as my han. friend who pre-
ceded me told us, there is more dis-
content because State .ubordinatea 
with the same qualification. and with 
the same experience do not get the 
same ratE" 8S the Pay o i~~ion 13 
giving. es~ are things which have 
got to be looked into and unless the 
essential basic facto", are taken into 
consideration nothing c·an be done. 

Then, with your permission, I would 
submit a few points about the 
Defence employees. Of course, tbe 

case of Defelice employees, who are 
in uniforms, is now being cunsidered 
by the Raghuramaiah Committee and 
I hope the Raghuramaiah Committee 
will give- its decision very soon be-
caUSe the position that while the 
people in civil services and civilian 
personnel in Defence services are 
slightly belter off than they wue be-
f rl~. the Defence employl'f's .. houlJ 
continue to have a raw deal ~ not 
desirable. So, I would appeal to the 
Raghuramaiah Committee to come to 
a decision very soon and rationalise 
the pay structure in the Dpfl'nce orga-
nisation. 

But there are a number of civilian 
Defence employees whose cases were 
con.;idered both by the Central Pay 
Commission of 1946-47 and by the 
present Pay Commission. One of the 
most difficult t:1ings for them is that 
they have no security of servic,·. We 
have been told that about 68 per cent. 
of these Defence employees are tem-
porary hands. They have no perma-
nency of service. Out of 2,53,OOO--in 
1945 it was about six lakhs-we are 
told that 68 pcr cent. are still tem-
porary. In 1954, Shri Tyagi, who was 
at that time M.D.O., had announced 
that about 50 per cent. people in the 
old factories and about 40 per cent. 
in the new factories would be> made 
permanent. But till now we have 
not heard of it. In the meantime 
there were two committees, which 
were set up, to consider the problems 
of the Defence employees. One was 
the KalyanwaJla Committee and an-
other was, I think, the Sahni Com-
mittee. We do not know at what 
.tage they arc. But apart from it 
my submission is that the Defence 
organisation should make up it. 
mind as to what permanent cadre 
they will require. 

Now we are being told that the 
Ordnance factories are expanding, 
that production is increasing and this 
and that, whereas 68 per cent. of the 
people, who have been working there 
since 1949, are still on temporary 
posts and have not been on~r e . 
~  submission Is that while you. are 
thinking of expansion of the inc1uI-
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trial potential· of the Defence organi-
sation, Government should also con-
sider !he necessity of giving the 
emplorees security of service. They 
should be assured that after they 
complete the probation they will be 
absorbed in service. It is no good 
havine them for years and years to-
gether without giving them the secu-
rity of service. 

There is one particular organisation 
where people have been working 
since 1941, 1942 and so on. They are 
put down as extlS temporary servants 
and arc treated to have started only 
some time in 1949. That is another 
point that has got to be considered. 
It should be seen that all these people 
who have been in service for the last 
$0 many years arc given some sort of 
security and are treated as permanent 
employees. I would submit that it is 
for the Defence to make up its mind 
and say as to what is going to be it. 
normal peace time strength, what is 
going to be the strength of the M.E.S, 
what is going to be the strength 01 
the E.M.E.. what is going to be the 
!ltrength of the civilian officers, gazet-
ted and non-gazetted, in the different 
factories and Ordnance depots and 
all those organisations and ""hat is 
eotng to be the strength or the civi-
lians in the Army, Navy and Air 
Headquarters. These are things that 
have got to be finalised and they have 
got to make up their minds. As we 
have been complaining in this House 
from time to time, it is unfortunate 
that our Defence organisation or the 
Defence Ministry is unable to chalk 
out its programme and find out ito 
target and to 9ay that this wilT be the 
peace time strength, this will be the 
W'8l' time strength and so on. They 
are not doing that. 

Then there are also some minor 
things. For instance, the Pat' ~
mISSIon has not dealt with extra 
temporary establishment. Then there 
has been no calculation as te what 
will be the piece rates in the Ord-
Dance factories and how the Report 

will affect the cost or production 
becauS(' that is a figure that ran II.! 
changed from time to time. Then 
there is the difficulty about the pri-
vilege ticket order which WM pre-
viously once a year tt) anywhere if, 
India for rest and r~ ou en' but 
now it is only to on~'s home place 
and that too if it is Over 250 miles. 

These are some of the defect. in the 
Pay Commission's Report that have 
got to be examined. In particular, 
th€.' civilian officers of the Defence 
organisation who are getting a step-
motherly treatment have got to be 
given proper treatment. The other 
Pay Commission's Report should 
come. Apart from everything else, 
no number of Pay Commission's Re-
ports will help the people unless 
Government takes an active part in co-
ordinating the various departments and 
proper cost of living is assured and 
the minimum food and clothing re-
quirements are properly priced. 
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16 brs. 

Sui Sampatll (Namakkal): Madam 
Chainnan, the Second Pay COIll-
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Il'lission's Report when published gave 
a rude shock to those who had quite 
legitimately expected that the Pay 
Cemmission's Report would do justice 
to those employees of the Govern-
ment of India who had been long 
subjected to great injustices. The 
Commiasion, as many hon. Members 
who preceded me in this discussion 
had pointed out, has, instead ot re-
moving the causes for the suffering 
of the employees in the lower rung, 
infticted new hardships to be borne 
by them. 

The number of working days has 
been increased On the ground that 
many other countries in the world 
have more number at working days 
.than India. Nobody can object to 
thi.; nobody can find fault with this. 
But ,when we try to draw compari-
aons with the conditions existing in 
other countries, we must do it fully 
and completely and all the aspects of 
the question should be compared and 
examined, because the various aspects 
of the question are inter-related. The 
Commission has chosen to compare 
only the aspects of working days and 
conveniently avoided comparing 
other conditions of life of the 
employees of those countries who do 
more work. 

Now, what is the type of pay -scales 
that they are bestowed with and 
.... hat i. the type of pay-scales that 
our employees are condemned to? 
The housing and other facilities 
should also be compared. There is no 
\JoSe in comparing the performance of 
a race horse with that of the J atka 
or Tonga horse without considering 
the attentions bestowed upon the 
needs and comforts of those two 
types of horses. 

Next, I wish to draw the attention 
of this House to the failure of the 
Commission to appreciate the fairness 
of the principles and norms laid 
down by the 15th Indian Labour 
Conference, regarding the fixation of 
minimum wages. One would have 
"xpected the Government, as a model 
employer, to respect the decision 

Commi •• ion 
arrived at by the 15th Indian Labour 
Conference in which the Government 
itself was one of the three parti-
cipants. The Government of India 
has totally rejected the decision of 
the. 15th Indian Labour Conference, 
saying that the Government has not 
committed itself to the decision. 

Another thing is that the calculations 
of Dr. Aykroyd are completely over-
ruled by the Commission. According 
to Dr. Aykroyd, the daily require-
ments of a person are: rice and 
millets 14 oz.; pulses 3 oz.; ve"etables 
10 oz.; milk 10 oz.; sugar and gur 2 
oz.; fish, meat, etc. 4 oz.; fruit 2 oz.-
total comes to 47 oz. But, according 
to the Pay Commission's proposals, 
these work out to: ereal~ 15 oz.; 
pulses 3 oz.; vegetables 6 oz.; milk 4 
oz.; sugar and gur 1: 5 oz.; fish, meat, 
etc. nil; fruit nil; groundnut 1 oz.-
the total comes to 32 oz. And the 
Commission makes the assertion that 
32 oz. of these commodities were avail-
able in the Delhi market in 1958 for 
56 nP. Apart from the adequacy of the 
nutritional value of these two difJe-
rent patterns of diet, it is amazing 
how the Commission could come to 
believe that these 32 oz. of commodi-
ties could be bought for 56 nP in 
Delhi. The other day also my hon. 
friend Mr. Banerjee challenged that 
he would prefer to give 76 nP to 
somebody to go to the market and 
purchase all these commodities . 

Shri S. M. Banerjee (Kanpur): 
said that to the Minister. 

Dr. B. Gopala Reddi: Food Minis-
ter, or Finance Minister? 

Shrl S. M. Banerjee: Finance 
Minister. 

Shrl Sampath: This is a v.,ry un-
realistic approach which has resulted 
in greater injustices to the employe"". 
More than 90 per cent of the total 
number of Government employees 
belong to class III and class IV. What 
is it that th.,y have gained in net, 
according to the recommendations of 
the Commission? 
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,Let us take the case of class IV 

and class III employees of the Posts 
and Telegraphs Department. Clas" IV 
category of packers, peons, etc, were 
getting Rs, 30 salary and Rs, 45 dear-
nessallowsnce, the total of which 
comes to Rs. 75. According to this 
award, they will get Rs. 70 salary and 
Rs. 10 dearness, allowance, that is, 
• total of Rs. 80. They get a benetlt 
of Rs. 5 and there will be a deduction 
of Rs. 5 for Provident Fund. So, the 
net benetlt is nil. 

Dr. B. Oopala Itelkll: Provident 
Fund is their own. 

Shrl Sampath: As for the postmen 
dllSS, in the case of those getting 
Rs. 35 to Rs. 47, the benetlt i. nil. 
rhose who get Rs. 47 will get Re. 1 
extra per month and those who get 
Rs. 46 will lose Re. 1. As for the head 
postmen grade, all of them will be 
losers as a result of the recommenda-
tions of the Pay Commission. Regard-
ing the clerical grades, we tlnd that 
those who arc getting Rs. 60 and 
Rs. 170 are losing from Rs. 2 to Rs. 9 
per month. As regards lower selec-
tion grade. those who were getting 
Rs. 160 to Rs. 250 are losing to the 
extent of Rs, 8 to Rs, 19 per month. 

As regards the compulsory provi-
dent fund, the argument that is put 
forward often is that saving should 
be encouraged. Saving from what? 
Already what is given to the 
employees is inadequate to meet even 
the harest basic needs of life. One 
should not lose sight of the fact that 
generally children are not' born after 
retirement, when they get all these 
benefits from the provident fund, 
Moreover, the purchasing power of the 
rupee is decreasing day by day and 
the interest provided is very low, At 
least. if the Government comes for-
ward to contribute equal amount to 
thR provident fund of the employees, 
it would hearten him to a certain 
extent. But the Government is not 
prepared to accept this. 

The net result of the pattern sought 
to be ... t out by this Pay Commission 

is that hereafter the employees will 
be terribly afraid to demand a tresh 
Pay Commission and the appointment 
of a Pay Commission will be a poten-
tial weapon in the hands of the Gov-
ernment to threaten its employees, It 
is really tragic that the Pay Com-
mission. instead of enhancing the 
emoluments and other facilities to the 
Government employees, has sought to 
cut their facilities already enjoyed by 
them. I would request that the Pay 
Commission's recommendations should 
be revised and the Government should 
play its role in a very boda fide 
manner that it at least recognises the 
decision arrived at the 15th Indian 
Labour Conference regarding the 
tlxation of minimum wages. 

Shrl Tangamanl (Madurai): Madam 
Chairman, previous speakers 'have 
already stressed upon the various 
aspects of the Pay Commission's 
Report and they have characterised 
the Report as disappointing, When 
the Report was submitted to this 
House on the 30th of November, 1959, 
much was expected of that Report. 
After the Report was published and 
when the details were made known, 
comments have come from different 
quarters, not only from the employees 
but also from those who are not 
interested generally about the 
employees, 

I would take this Report and deal 
with it in the following three or four 
aspects. Why was this Report eagerly 
awaited? Why was this Report 
expected by a large section of the 
employees? It is true that this Report 
deals mainly with the Ccntral Gov-
ernment employees. But certainly, 
basic questions about wages, dearness 
allowance and other things were 
raised at the time of enquiry. Natu-
rally, people thought that these basic 
points will be dealt with and final 
decisions will be given on these basic 
points. 

One such question was the question 
of wages. Many hon. Members have 
reterred to the question of wages, and 
pointed out how the CommiS8ion Iu!Y8 
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,gone back on the unanimous decision 
",t the tripartite conference of 1957, 
where certain compromises were 
accepted not only' by the employers 
and the employees but also by Gov-
ernment. Having accepted this, now 
the commission go a step further and 
accept the recommendation ot some 
",ther expert. 

In this connection, I would like to 
mention that a special tribunal was 
.set up for going into the question of 
the wages and other working condi-
tions ot the plantation workers in the 
Madras State. Generally, the emplo-
yees were relying more upon 
Dr. Aykroyd's formula. It was the 
employers who brought Shri Patwar-
dhan as an expert on theIr behalf. 
It is surpriSID& that the recommen-
dation of the expert who was invited 
on behalf of the employers has now 
been accepted in this Pay Commis-
~ion's report So, we would like to 
have a categorical answer from the 
Minister as to whether they still stand 
by the tripartite e~ision of 1957 or 
whether they are going to accept the 
recommendations of Shri Patwardhan 
whose recommendation has been 
followed in the report of this Pay 
·Commission. 

The second point is this. The First 
Pay Commission accepted the princi-
ple of linking the dearness allowance 
with the cost ot living index, although 
Government did not tollow it in spirit 
It was said that tor every 20 points 
increase in the index, there should be 
an increase of the dearness allowance 
by Rs. 5. This recommendation also 
was not followed by Government. But 
the fact remains that this recommen-
dation was made as early as 1947, and 
seve",l tribunals have followed this. 
So, we find that a principle which had 
once been accepted in 1957 and subse-
quently followed by the various 
tribunals is now sought to be taken 
away by this Pay Commission. On this 
also, we would like to know the views 
.ot Government. 

I can very well understand a posi-
tion like the one taken in the First 
Pay Commission's report. The First 
Pay Commission said that it all these 
factors were taken into consideration, 
then the employees might be entitled 
to more, but because of certain other 
extraneous considerations, they were 
fixing the minimum wages at Ro, 30 
and the dearness allowance at some 
other figure. Now, the Second Pa;' 
Commission have gone into the deci-
sions arrived at at the Fifteenth 
Indian Labour Conference and stated 
that the minimum wages to be paid 
according to that would be Rs. 125. 
Having accepted that, instead ot say-
ing that under the present conditions, 
in view of the terms ot reference, it 
can only be Rs. 80, they want to 
buttress their arguments by resorting 
to Shri Patwardhan's recommenda-
tion. That is what I would like to 
point out. 

Another point that I would like to 
mention in this cOMection is that 
although the commission'. award hal 
been disappointing, even those recom-
mendations which are beneficial to 
the employees are sought to be taken 
away by the Central Government I 
would briefly mention certain bene-
ficial recommendations; tor instance, 
the recommendation regarding retire-
ment benefits is something which is 
beneficial to the employees. Again, 
the recommendation regarding the 
conversion of the temporary and 
casual employees into permanent 
employees is also a beneficial one. I 
remember that in reply to one of the 
questions last year, it was stated that 
there were 17 lakhs Central Govern-
ment employees, 9 lnkhs industrial 
and 8 lakhs non-industrial. Out ot 
these, only 3 lakhs received more than 
Ro. 100 by way of remuneration or 
wages; and 14 lakhs were getting less 
than Rs. 100. Out of tliese 14 lakhs, 
slightly less than 50 per cent were 
either temporary or casual. It may 
now be one-third. Yesterday, in reply 
to one of the questions, the Railway 
Minister stated that there were 110,000 
class III and class IV employees in 
Railways who would still come under 
the category of temporary. Theretore, 
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we would like to know what time 
Government are going to take to con-
vert all these temporary hands into 
permanent ones. 

There is another recommendation 
about compulsory arbitration. When 
the two parties, namely Government 
and the e lo ee~  do not agree on 
a particular issue or issues, then the 
matter is to be referred to arbitra-
tion; that arbitration will be at the 
highe.t level. There will also be 
arbitration at different levels, namely 
by the creation of Whitley Councils. 
This particular recommendation of 
the Commission has not been accepted 
by Government, to this day. 

There is again the recommendation 
about the age of retirement. A refer-
ence was made to this particular 
aspect by one of the previous speakers. 
According to the commission, the 
retirement age is to be 58, instead of 
55. Even this r~o en ation has not 
been accepted by Government. 

Yet another recommendation is that 
instead of making the employees work 
half a day on every Saturday. they 
may be made to work for a full 
Saturday, for 8 hours or 6 hours, as 
the case may be, on the first Saturday 
of the month; have a holiday on the 
second Saturday, again work for a 
full Saturday on the third Saturdav 
and have a holiday On the fourth 
Saturday. That was the recommenda-
tion of the commission. But now 
Government come forward and say 
that they do not accept this recom-
mendation. And they would like all 
these employees to work for three 
Saturdays continuously and have the 
fourth Saturday as a holiday. Simple 
arithmetic will show that an employee 
who was w.orking for two days in a 
month On the Saturdays is now made 
to work three days in a month; in 
other words, he has to work for 12 
full days in a year. And what is the 
emolument Government are giving 
him? Whatever emoluments that 
Government are giving him by the 
right hand, they are taking aWRY by 
tbe lett. So, even the very paltry 

emolument increase sought to be eiven 
by the Pay Commission is taken away 
by Government's refusal to accept 
these recommendations. 

It is true that PTO is now extended 
to the industrial employees. That is 
a welcome feature. But what i. 
already being enjoyed by the railway 
employees is sought to be taken away. 
I do not know whether orders have 
been passed in this regard;:f those 
orders are going to be passed, then 
there is likely to be resistance from 
the railway employees. Now, I think, 
the railway employees are getting one 
free pass and 6 PTO's. Now, Govern-
r:nent are seeking to reduce it. 

Shri Rajendra Singb (Chapra): Two 
fr£"c passes, 

Sbri Tangamani: Now, they are 
going to reduce it to one free pass 
and two PTO's. What the railway 
employees have been enjoying all 
along is much more than what is now 
sought to be given to the Central 
Government employees. I would sug-
gest here that whatever is being 
enjoyed by them all along should not 
be taken away. Many of the organi-
sations of the Central Government 
employees have brought to the notice 
of Government the various facilities 
they have been enjoying. 

Take, for instance, the question of 
casual leave and holidays. They were 
enjoying 23 holidays and 15 days 
casual leave. Now, that is sought to 
be reduced to 16 and 12. Even here, 
what they have been enjoying so far 
is now sought to be taken away. I 
read in one of the journals a calcula-
tion which shows how as a result of 
these recommendations, an ordinary 
Central Government employee would 
get one month's wage less. We lind 
that there is a demand by the various 
central trade union organisations like 
the All India Trade Union Congress, 
that if a person works for 12 months 
in a year, he must get 13 months' 
wages; in other words, one month's 
wage should be paid in ternl" of bonus. 
Here, the Central Government 
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employees were formerly working for 
about eleven months odd and they 
Wt're getting 12 months' wages. But. 
today, they have to work nearly for 
12 months for getting 11 months' 
wages; in other words, to put it in 
popular terms, the person will a ~ 

to work for 13 months for getting 
12 months' wages. So, the calculation 
that the additional emoluments would 
come to Rs. 31 crores or Rs. 41 crores 
is really misleading. I am iust giving 
a reply to the point raised by Shri 
Harish Chandra Mathur. If you pay 
the employees an amount 'Jf n-:. f) 
~ tra and take away the existing 
bt'nefits, it will not enthuse them. 

The First Pay Commission said that 
certain facilities should be given to 
those persons who are employed in 
big cities. Big cities like Bombay amI 
Calcutta rt~ notified as 'A' class 
cities. When these cities were at ~ 

gorised as 'A' class cities, it was based 
on ~ si eration of population. The 
population of these cities is much more 
than Il millions. There were big 
cities like Madras, Delhi and Kanpur, 
but their population was not 15 lakhs 
then. Ever since 1947, the demand 
has been that those cities whose popu-
lation is 15 lakhs or more should be 
classed as 'A' class cities. It is com-
mon knowledge that in respect of 
cities like Madras, Kanpur, Delhi and 
Hyderabad, the population exceeds 
15 lakhs. The demand of the 
employees from these cities requesting 
that these cities may be treated a. 
'A' class cities is a just demand. 

In the same way, the population of 
'B' class cities was fixed at 5 lakhs. 
Those cities which were having popu-
lation of less than 5 lakhs according 
to ] 951 census are now having popu· 
I.tion exceeding 5 lakhs. I can men-
tion the case of a city like Madura. 
Even in the municipal area, the popu-
lation is nearly 5 lakhs. It does not 
extend to Greater Madura. If you 
take Greater Madura and Madura 
Postal District, certainly the popula-
tion will be nearly 7 lakhs. Here is 
an important city which is a big 
industrial city. It is a city of pilgrim-
age. The demand of the employees 

Commission 
of the Posts and Telegraphs Depart-
ment and the other Central Govern-
ment employees to treat this city 89 
a class 'B' city is a iust demand. What 
does the Pay Commi:;;sion say in this 
matter? The Commission says that 
they will have to wait for the censUJi 
of 1961. Even after the census of 
1961, they will have to wait for 2 more 
months or 2 more years even. But 
there is a proviso saying that these 
cities, wherever necessary, may bl!!' 
made into class 'B' cities. Here, there 
is a demand from the employees of 
this city to treat it as class 'B' city, 
There are similar cities all over India 
which an' under class je' where the 
employees demand that they may be 
treated as class 'B' cities. 'e' clas. 
cities are those cities whose population 
is 1 lakh or more. In Tuticorin, the 
population has exceeded I lakh. Even 
in 1955, the population has exceeded 
1 lakh. If we wait for the census of 
1961, many of the benefits which are 
at least indicated in the Pay Com-
mission's Report will be denied to 
these employees. So, I request the 
hon. Minister to look into this matter. 
I request him not to restrict the condi_ 
tion to cities like Bombay and Cal-
cutta, but to extend it to other bi, 
cities. 

Sir, the previous speaker referred 
to class IV employees. I would like 
to mention only one point reJating ~  

class IV employees. If we take the 
postmen, what we find is this. The 
Razaltine Committee of 1920 stated a. 
follows:· 

UThe Postman is drawn from a 
class distinctly superior to that of 
the ordinary menial. Tp be quali-
fied for his work he must have 
some knowledge of script of at 
least 3 languages one being 
English; in his duty is involved 
considerable pecuniary responsi-
bilities; he is in fact a small way 
cashier; he has to render a daily 
account to furnish security and to 
make good losses. The efficiency 
in the postal service very largely 
depends upon the Postmen. The 
Standing Finance Committee in 
one of the Report stated 'tile 
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Postmen really are a sort of 
inferior clerks having regard to 
the qualifications and other mone-
tary responsibilities'," 

Some of the Class IV employees of 
the Central Govermuent have got to 
bear these responsibilities. They are 
as good as Class III employees. Does 
the Government feel that an amount 
of Rs. 80 which they have fixed would 
be proper emoluments for them? 
Certain Wage Boards have been set 
up in respect of certain industries and 
they have made certain recommenda-
tions. In respect of the cement indus-
try the Wage Board has recommend-
ed Rs. 102 for Class IV employees. 
Il the industrial worker in the private 
sector could be paid Rs. 102, I do 
not see any reason why the same 
principle cannot be extended to the 
employees of the Central Government 
also. I have indicated that 3 lakhs 
employees of the Central Government 
are drawing more than Rs. 100. 14 
Jakhs of Central Government em-
ployees arp drawing less than Rs. 100, 
of whom 50 per cent are still tempo-
rary. The emoluments that some of 
them are now getting by way of the 
recommendation of the Second Pay 
Commission are Rs. 75 plus Interim 
Relief. Certain employees like the 
RMS emJ>loyees are doing very 
arduous work, and some of the wel-
fare facilities have not been extended 
to them. I can give details. I would 
like the hon. Minister to go into this 
question and at least give us an 
assurance that whatever benefits have 
been enjoyed by the Central Govern-
ment employees before the Pay Com-
.mission was set up, would not be 
denied to them. 

Another point which I would like to 
mention here is this. In ,,11 cases 
where a Commission is set up for 
fixation of wage scales, the wages are 
always fixed and paid with retrospec-
tive errect. They will be perfectly 
justified if they demand that wages 
may be paid from 1st August, 1956. 
Some of these organisations are 
demanding it not from 1st August, 

1956 but from the date from which the 
interim relief was paid to them. At 
least, the payment should be made 
from 1st July, 1957. The Commission 
says that even in respect of those 
earlier months the amounts would be 
credited to thc provident fund 
accounts of the employees. Since 
some Members have already referred 
to provident fund, I would not go into 
that. But what I would like to Say 
in this connection is that at least the 
existing facilities which have been 
enjoyed by the Central Government 
employees should not be taken away 
from them; otherwise, it will be not 
only a disappointing report but it will 
be a very distressing report. 

Mr. Chalrmau! Shri D. C. Sharma_ 
He is absent. Shri Vajpayee. 
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Shri Prabhat Kar (Hooghly): Madam 
Chairman, already many speakers 
have spoken about the recommenda
tions of the Second Pay Commission. 
I feel that so far as the recommenda
tions of the Second Pay Commission 
go, it has done great injustice not only 
to the Government employees but 
also to the accepted social concepts. 

The Second Pay Commission was 
appointed on the demand of the em
ployees and they demanded the 
appointment of a Second Pay Com
mission with a view to see that a 
revision is made in their emoluments 
because their emoluments were much 
less than what was required to main
tain one's own commitments in the 
family. They did not want that 
immediately some ad hoc increase 
should be made by the Government. 
They wanted an enquiry should be 
made. What was the purpose for 
demanding this enquiry? It is a 
universally accepted fact and it has 
been admitted by the various tribunals 
and other commissions that the Gov
ernment employees draw less than 
other employees in this country and 
their emoluments are much less than 
what is required to keep one's body 
and soul together. 

The Central Government employees, 
as they did not want to create any 
complication by directly puttln& for-
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ward their demands and asking the 
Government to immediately meet 
them, wanted that an enquiry should 
be made to find out what revmon 
there should be in the emoluments of 
the employees. It is said that in a 
judicial enquiry in a court of law not 
only justice should be done but it 
should appear to have been done. The 
employees wanted justice to be done. 
I do not know what calculations they 
have made, but the very appearance 
and the fact that not only they have 
not been given any rise in their 
emoluments but there have been 
deductions clearly show that the 
demands of the employees have not 
been met and justice to their cause 
has not been done by the Pay Com
mission. 

The year 1957, when the Pay Com
mission was appointed, was preceded 
by various awards of tribunals and 
Acts of Parliament. There was a cer
tain set of accepted principles, accept
ed by the employers and employees 
and also by the judicial bodies in 
formulating the wage structure. It 
was accepted that while differing with 
the findings of a body the judges will 
always point out why they differed 
and where the difference is. There 
was the Fair Wages Committee's 
Report. There was the Minimum 
Wages Act. There were awards given 
by various tribunals. Apart from 
that, there was the 15th Indian Labour 
Conference. In all these, certain 
calculations accepted universally have 
been made in formulating the mini
mum wage for various categories of 
workers. But the Pay Commission 
has not taken any one of these into 
consideration. Not only that, they 
have not cared to say how the other 
judgments were wrong and why In 
formulating the minimum wage for 
the Central Government employees 
they have come to the conclusion 
which they have given in their recom
mendation. 

It appears to me from the argu
ments that have been put forward 
that the Pay Commission was com
pletely blind to the actual state of 

Commission 
affairs and the change in the social 
concept of the country or it was 
anxious only to see that no more 
burden may be put on the Govern
ment. It seems that they were 
anxious to readjust the books by debit
ing one page and crediting it in the 
other maintaining the same emolu
ments, make a show of it and present 
it before the country so that the Gov
ernment may not have to spend any 
extra amount and at the same time 

there will be a readjustment of the 
emoluments given to the employj!es 
so far as the heads are concerned 

Secondly, in 1957, knowing the con
dition of the country, particularly the 
acute problem of unemployment, to 
consider the wage structure from the 
point of view of employment, to fix 
an amount by which it will be possible 
to get a man, I think, is not only bad 
but it is something obnoxious under 
the present concept of social change. 
We know very well that today 
because of the acute unemployment 
problem In the country it is easy to 
get a good number of educated per
sons on low emoluments, lower than 
what is granted today by the Central 
Government. Because you can get 
persons on low salaries, shall that be 
the criterion for deciding the mini
mum wage, shall that be taken Into 
consideration when deciding the wage 
structure? In 1957, the second Pay 
Commission had taken that into consi
deration as to what would be the 
amount under which it would be easy 
for the Government to get persons ln 
their employment. 

Now, I do not know where there 
is any difference between the mini
mum wage given to one section of the 
people and that given to another 
section. So far as the minimum wage 
or the minimum requirement is 
concerned, it is the same, whether the 
man works in the private sector or In 
the public sector, because the 
commodities are not sold at different 
prices to an employee working in the 
private sector and an employee work
ing in the public sectot. The "lrlce of 
rice or of clothing or of anything for 
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that matter is t ~ same, and the shop-
keeper ~ not ask his customer 
whether he is working in the Central 
Government or in the State Govern-
ment or in the banking or any other 
industry. The cost will be the same. 
So, the minimum wage will be the 
same for every person working any-
where. But here, a calculation has 
been shown saying that Rs. 80 shall 
be the minimum wage for the Central 
Government employee, while it is 
being held by various tribunals and 
wage boards that even for an un-
skilled person the nummum wage 
should be Rs. 117 in all. do not 
know how the second Pay Commis-
sion's recommendations can be justi-
fied when they are fixing a minimum 
wage. The minimum wage is not 
based on any other factor than the 
minimum requirement of a person. 
There have been various calcu-
lations by the wage boards tri-
bunals and others in fixing the 
minImum wage. While fixing the 
minimum wage for the Central Gov-
ernment employee, if the Central Pay 
Commission wanted to make a change, 
at least they should have given the 
reason why they are changing the 
findings of the various tribunals and 
boards who have fixed the minimum 
wage. 

It is said in the recommendations 
that at the time of considering the 
minimum wage, the question of what 
will be the burden on the Govern-
ment is a matter which has to be 
taken into consideration. I can under-
stand that all these things should be 
taken into consideration and should 
be an important factor for the Com-
missiOn to consider at the time of 
making or recommending a scale or 
granting any other amenities. But 
when they are fixing a minimum 
wage, how they can differ from the 
recommendations of the other tribu-
nal. and wage boards who have fixed 
a much higher minimum wage, taking 
into consideration the requirements of 

the persons working in society and 
taking into consideration the abnormal 
rise in the price of the daily necessi-
ties of life today, is not understsnd-
able. How the Pay Commission can 
come to the conclusion in fixing a 
lower salary as the minimum wage 
for the Central Government em-
ployees, I have not been able to 
understand. 

Looking at the scales recommended, 
as I was saying, it is purely a book 
adjustment. What the employees 
were getting under the head 'salary 
and dearness allo an ~e' ll3S been 
massed together and a new scale has 
been formulated. There the matter 
ends. It is a pure and simple book 
adjustment. Previously, it was Rs. 35. 
Now, it is Rs. 75, which is the starting 
salary. Along with dearness allow-
ance, the total comes to Rs. 80. So, 
Rs. 45 plus Rs. 35 comes to Rs. 80. 
The minimum is Rs. 75. Formerly, 
the scale was Rs. 60-130. Now, it 
has been changed to Rs. 110-180. If 
we add Rs. 50 as dearness allowance, 
it comes to Rs. 110, and Rs. 130 was 
the maximum. To the maximum if 
we add Rs. 55 as ear~ess 
allowance, it comes to Rs. 185. The 
grade has been fixed at Rs. 180 as the 
maximum. 

Aa I was saying, only some book 
adjustment, debiting in one page and 
crediting in the other page has been 
done to make a show of some increase 
in the emoluments. 

~~ ~' ~tt~ 
~~ m ~ ~  <iffi'IT ~ I osft SI"ImIIfin: 
.rr~~~~ 

11 1mI. 

The Lok Sabha then ad;oumed till 
Eleven of the Clock on Friday. 
FebTUllI"I/ 12, 1960/Magha 23, 1881 
(Sttka) . 




